OIH
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

RAJYA SABHA
UNSTARRED QUESTION NO. 527
TO BE ANSWERED ON 07.12.2023

Monitoring of air pollution
527. SHRIRAJENDRA GEHLOT:

Will the Minister of ENVIRONMENT, FORESTS AND CLIMATE CHANGE be pleased to
state:

(a) whether Government plans to deploy indigenously developed monitoring equipments to
determine Air Quality Index (AQI) for air pollution control, if so, the details thereof;

(b) whether Government has set up institutions to expand the range of real-time monitoring of
all parameter pollutants as well as to certify indigenous monitoring equipments apart from
the low- cost sensors to bridge the existing data gap; and

(c) if so, the details of the institutions set up and if not, the reasons therefor?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE
(SHRI ASHWINI KUMAR CHOUBEY)

(a) to (¢):

The Government has notified CSIR —NPL (National Physical Laboratory) as the national
certification agency on 22.08.2019 for air quality monitoring instruments and equipment
(Annexure — I). This CSIR-NPL certification system is mandated to tackle all the issues related
to product certification at par with international standard.
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MINISTRY ON ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd August, 2019

S.0. 3023(E).—Whereas, with a view to protecting and improving the quality of environment and
preventing, controlling and abating environmental pollution, there is a need to take measures relating to
certifying instruments and equipments for monitoring air quality.

Now, therefore, in exercise of the powers conferred by section 3 of the Environment (Protection) Act,
1986 (29 of 1986), the Central Government here by designates the Council of Scientific and Industrial
Research - National Physical Laboratory (CSIR-NPL) as national verification agency for certifying
instruments and equipments for monitoring emissions and ambient air.

2. CSIR-NPL shall develop necessary infrastructure, management system, testing and certification
facilities conforming to international standards like ISO 17605 and ISO 17025 for both manual samplers and
Continuous Ambient Air Quality Monitoring Stations (CAQMS) in addition to Continuous Emission
Monitoring Systems (CEMS) and CSIR-NPL shall also be responsible for preparation of all documentation
and protocol for measurements, in consultation with the Central Pollution Control Board.

[F. No. Q-16017/72/2018-CPA]
NIDHI KHARE, Jt. Secy.
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